
body bringing in the Bill in the first part of 
the Session because it is a very serious  
matter. 

KUMARI SELJA: Okay,  Madam. 

THE DEPUTY: CHAIRMAN: So. now 
has She the permission to withdraw the Bill? 

SOME HON.   MEMBERS;   Yes. The  

Bill  was,   by   leave,  withdrawn. 

RE.         PROCEEDINGS AGAINST 
FORMER       CABINET SECRETARY 

FOR  WRONG   ADVICE ON    SECU- 
RITY       COVER      TO SHRI RAJIV 
GANDHI, 

SHRI S. JAIPAL REDDY (Andhra 
Pradesh): Madam Deputy Chairperson, I 
would like to state at the very outset that I do 
aot want to enter into any partisan 
controvensy. Yesterday, Mrs. Jayan-thi 
Nataijajan and many Members of this House 
belonging to almost all parties have expressed 
a great concern at the inordinjate delay that 
took place, that is stil] taking place ir 
disposing of the case of Rajiv Gandhi's 
asspasination. Madam, we are al] equally 
concerned about the prompt need to punish. 
the guilty in   a deterrent fashion. 

Madam, now, I would like the House to 
give me a patient hearing and lister to me in a 
non-panisan way.  

Madam, I would like to raise a matter 
relating to the action, that is contemplated, in 
fact, that has been initiated tsgainst some 
senior officers. We all know that the SPG 
legiela-tion was enacted in june, 1968. When 
this piece of legislation was brough I 
happened to  be a Member of the Bighth Lok   
Sabha and I opposed it 

on the ground that such a piece of legislation 
was not obtaining in any part of the 
democratic world. The President of the 
United Statea of America is taken care of by 
the usual methods. 

[The   yice-Chairman   {Shrimati kamla 
Sinha)  in the Chair] 

The security of tho Prime Minister at the 
United Kingdom is taken care of by a unit in 
the Scotland Yard. We have also raised the 
issue*, what would happen to the Office of 
the President and the Office pf the Vice-
President At that time, we have also raised the 
issue as to whether this would apply to Shri 
Rajiv Gandhiji just in case he ceases to be the 
Prime Minister. At that time, the Government  
spokesman by the Minister. Mr. Chidambarm 
clarified categorically that an extra-ordinary 
situation occurred in the country, the 
Government was, therefore, convinced about 
the need to have this legislation and this 
security contenplated under the SPG law 
would be coafined to the Office of the Prime 
Minister, whoever held that office. Madam, I 
am recalling all this becuse it is very 
important to understand the: problem in 
proper perspective. Rajivji ceased to be Prime 
Minister in November, 1989. At that time, a 
problem arose as to what kind of security 
should be given to him as an ex-Prime 
Minister, as to what level of security should 
be given to him. There were talks between 
Mr. B. G. Deshmukh, who was then the 
Principal Secretary to the Prime Minister-, 
and Mr. Chidambaram on a. number of 
occasions and the matter was settled. Madam, 
I am quoting from the memoirs of the Former 
President, Mr. Venkat-raman, in this context. 
He said in his memoirs!, 

"The Congress people mounted * 
campaign on this issue. A member of 
delegation  called upon the President and 
urged that security should not be measured 
jn terms of expenditure and the  
Government   was   deliberately  ex- 
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(Shri   S.   Jaipal   Reddy—Contd.) 

posing their leader to risk. The President 
explained to them the offer of the Home 
Minister to post men chosen by Shri Rajiv 
Gandhi from SPG in his security outfit by 
transferring them to Delhi Police. The 
deputationists wanted nothing short of SPG 
deployment. Later, the President spoke to 
Shri Rajiv Gandhi and the whole matter 
was smoothened out. The President found 
both Rajiv Gandhi and V.P. Singh very 
reasonable and accommodative  in  
resolving  the   issue." 

I am quoting from the memories of Mr. 
Venkatraman who was then the President 
and who also happened to deal with the 
issue. And he referred to the manner in 
which the matter was resolved. Madam, 
in November, 1990,' Shri Chandra 
Shekharji  became the Prime Minister be 
cause of the support lent by the Congress 
party and Shri Rajiv Gandhi. Chandra 
Shekharji's       Government was   de- 
pendent entirely on the support 
lent to it by the Congress-(I). If the Con 
gress (I) made a plea to Shri Chandra 
Shekharji as       Prime Minis- 
to  that the security given to Shri 
Rajiv Gandhi at that time was not 
adnqupto, I am sure, Shri Chandra 
Shekharji would have done anything 
in his power to respond to such a 
representation.        In     fact, Madam, 
onlv a couple of days back, Shri 
Chandra   Shekharji     deposed before 
the Jain Commission. He wias asked 
'specifically  as  to  whether     the In- 
telliaencp made any assessment and told him 
as to whether Shri Rajiv Gandhi rpquired 
SPG protection Shri  Chandra Shekharji told 
them that  no such assessment was made by 
the Intelligence and no such request was 
made. 

I am revealing' all this only to Show that 
the Congress-(I) men, perhaps Shri Raiiv 
Gandhi himself, felt thnf the level  of security 
given to   him  was      adequate.   Therefore, 

Congress leadership was   not overtly 
concerned   or overly concerned with SPG   
piiotection.    Miadatm,   I   am   aware) of   
the   observations  made   by     the Verma  
Commission  in   this  regard. While   
submitting   the   Action-Taken Report on   
the Verma     Commission Report, this 
Government, led by Mr. Narasimha Rao, said 
on 23rd December,  1992, 

"The Government finds it difficult to share 
the perception of the Commission On the 
laps attributed to the Central Government 
and the IB. The SPG cover provided fo Shri 
Rajiv Gandhi as Prime Mi. nister ceiased to 
be available to him" after he demitted the 
office, as per the provisions of the SPG Act, 
1988 under which the SPG was then 
responsible to provide proximate security to 
the Prime Minister and the members of his 
immediste family." 

The alternative security ct)ver 
prescribed for Shri Rajiv Gandhi was 
comprehensive and adequate to meet 
the perceived high level of threat." 
—Madam, this was the comment 
made   by this Government. This 
Government with / retitosipiective effect,, as 

late as 1992 December, felt that the protection 
level provided to Shri Rajiv Gandhi was 
comprehensive and adequate. Madam, there 
was la comment on some officers like Mr. 
Vinbd Pandey, Mr. M.K. Nara and many 
others. Under the Comm. ission of Inquiry 
Act, Section 8B. notices should have been 
given to them. It was a legal obligation on the 
part of the Commission. So far, any 
observation made by the Cbm-mission 
without such opportunity being given would 
be legally invalid . I am not going into that 
matter. After four years, this Government 
suddenly woke up to the need to take action 
against the officers. Madam, we  know the 
problems      that 
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are raging within the Congress.I. Each party 
hag got a quota of its irternpl problems. No 
pary is free from them. But Officers should 
not be made playthings of power politics 
within a party. Officers should not be made 
scapegoats of factional warfare. Shri Rajiv 
Gandhi's assassination issue got politicised, 
nay, factionalised. As a consequence of this, 
the Government would now like to proceed 
against the then Cabinet Secretary, Shri 
Vinod Pandey, the Home Secretary, Mr. 
Sharma, then Secretary of the Central Intel-
ligence Bureau, six high-ranking officers. 

THE VICE-CHAIRMAN (SHRI 
MATI KAMLA SINHA): Mr. Jaipal 
Reddy, this is only a Zero Hour sub 
mission... (Interruptions) ... Ex 
cuse me. I would like to know how 
long you will take. Kindly be brief. 

SHRI JAGESH DESAI: The issue is   tt)   
be   highlighted only. 

THE VICE-CHAIRMAN (SHRIMATI 
KAMLA SINHA): That is why I request him 
to finish it- Kindly   be brief, Mr.   Reddy. 

SHRI S. JAIPAL REDDY: Madam, I get 
your hint. I will conclude very quickly. 

Madam, the point I am trying to 
make is this. When the Govern 
ment gave notices to these officers, 
what was the basis on which the 
Government gave these notices? 
Did any officers' committee enquire 
into the matter? I learnt, a Minis 
ters' Committee looked into the 
matter! i am for the first time lear 
ning in all my Career that a Minis 
ters' Committee can decide upon 
prosecution. Which is this group of 
Ministers? Should we call them a 
group of    Ministers      or something 

else? Madam, any officer is protected in 
regard to an action taken four years before. 
Mr. Vinod Pandey tendered advice as Cabinet 
Secretary. He merely pointe out that under 
,'the SPG Act, as it existed then, no protection 
could be given. He had pointed ouj the 
correct legal Position, ll was not the job of a 
Cabinet Secretary to advise the Government 
that the law must be amended. And how did 
the Government which found the security 
given to Shri Rajiv Gandhi comprehensive in 
199.2, stoged  a  somersault   in  two   years? 

SHRI MAKHAN LAL FOTEDAR 
(Uttar Pradesh): Madam, on a point 
of information Madam, I do not 
know whether Mr. Jaipal Reddy is 
reading ft out from the ATR, as 
discussed or decide by the Cabinet. 
Though I do not want to divulge 
any secret       of       the Cabinet. 
I must say only to this extent—because T am 
saying this in the House and I am honour 
bound and I have taken the oath of secrecy—
that I as a member of the Government, at that 
time had reserva-tions about this and I had 
expressed this in  the   Cabinet   meeting. 

SHRI S JAIPAL REDDY: Well, I have 
nnthin.? fo join issue with Mr. Fntedar. He 
has clarified his own position. I don't want to 
join issue with nnybody on this issue because 
if politicians are made to play things, they can 
take Up themselves. I am only appealing to 
the Government, to the House and to 
everybody concerned that senior officials 
should not be harassed with retrospective 
effect for the advice they tendered on record. 
From now on no official will tende,- advice. 
Therefore, Madam, it is verv important that 
the Government should review the entire 
position. The action smacks of 
vindicriveness. 

Madam, our friends keen on referring to 
the Vermi Commission Report. I have got 
great regard for Justice Verma. He is  one  of  
our   outstanding Judges.    We 
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discussed the Report in exfenso. We ex-
pressed our respective opinions. We are 
entitled to our opinion. I want to quote one 
thing from the Verma Commission Report, 
that is, the comment the Verma Commission 
made in regard to the slip-up On the part of 
the Congress men at the spot. 
Unterniptions).. I am only quoting from the 
Verma Commission Report, Madam. 

THE VICE-CHAIRMAN (SHRIMATI 
KAMLA SINHA): Try to be brief, Mr. Jaipal 
Reddy. You have taken a long time. 

SHRI S. JAIPAL REDDY: This issue is 
very important. I don't mind my Congress 
friends rebutting my points, if they want. But 
I would like to make my points. I am quoting 
from the verma Commission  Report. 

"The Congress (I) party-men at the venue 
land the Congress candidate, Mrs. 
Chandrashekhar, exhibited by their behaviour 
throughout a total lack of awaraness of their 
obligation to cooperate with the police-force 
and to facilitate them in their task of pro-
viding security to Rajiv Gandhi and their 
intransigence created im.pedMnents in 
effective access control necessary for Rajiv 
Gandhi's security. The Congress (I) party-
men did nbt exhibit the kind of discipline ond 
behaviour, which it was reasonable to expect 
from them, in the interest of the security bf 
their party president when the high that to 
him was known generally to everyone. This 
Was a lapse of the Congress (I) party, even 
though by exercise of reasonable foresight 
and the power available to the police-force, it 
could have eflfectively  countered the same." 

So, I would like to know as to what action 
was taken against the Congress men, who 
were found guilty, by the Verma 
Commission. Let the action be taken aninstt 
them also. But the Gov-ernment did not.  The 
Government found 

it expetidient to take action againstt def-
enceless retired officers, who served the 
country for decades with great honesty and 
commitment. I am only telling the 
Government that it is not fair. It is not just 
fair. If you have the courage, proceed against 
the politicians, who can fight you both in the 
courts and in the polls. Please, for God's sake 
spaxe the bureaucrats.. 

THE VICE-CHAIRMAN (SHRIMATI 
KAMLA SINHA): Shri Gurudas Das Gupta.   
Not present.    Shri M. A. Baby. 

SHRI M.-A.  BABY (Kerala): Madam, 

SHRI H. HANUMANTHAPPA (Kar-
nataka): What you now appeal to the 
Government is to save the bureaucrats. Is that 
what you have done jn the IPC Report to 
which you were a party? (Interruptions) ... 

THE VICE-CHAIRMAN (SHRIMATI 
KAMLA SINHA): Mr. Hamomanthappa, 
don't   get   agitated   (Interruptions),    . . 

SHRI H. HANUMANTHAPPA: I am not 
agitated. (Interruptions).., I am not agitated. 
The Member cannot have divergent views. 
On the one side, he is recommending action 
against an officer and, on the other side, he is 
pleading to protect him after his retirement. 
What is this? (Interruptions)... I don't under-
stand. That is why I want to know... 
[Interruptions).. . 

SHRI M.A. BABY (Kerala): Hanu-
manthappaji, I shall meet your point. 

Madam, at the very outset, let me make it 
abundantly clear that we are discussing an 
issue, which is very sensitive and emotive. 
We should maintain a certain level of 
equanimity and we should display it in this 
House with all sincerity. 

Having stated so, I feel that this is not an 
issue on which we should try to score 
political points. There are many issues on 
which we can score 
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political points. Madam, at the fag end of 
Rajivji's life I had an occasion to come closer 
to him and had an occasion to interact with 
him. We wanted to politically defeat Rajivji 
and his party. But as individuals we had a 
relationship with him. Therefore, we were 
politically fighting, When a national leader of 
the stature of Rajivji is killed in a dastardly 
manner, I don't think that even a single citizen 
of our country would argue in defence of the 
murderers or even in defence of those who 
failed in protecting him. All of us are equally 
interested in seeing that those who are 
responsible are brought to b jok and given 
proper punishment. Here the issue is neither 
of protecting the bureaucrats nor of protecting 
the politicians involvetl in it. On every matter, 
whether it is scam or Bofors or the dastardly 
assassination of Rajivji, what we should be 
concerned about is that none of those who are 
actually responsible, whether they are 
politicians or bureaucrats, should be allowed 
to escape. I don't say that bureaucrats, if they 
are responsible for having given an 
opportunity to compromise the security of an 
important national leader, should be allowed 
to escape. That is not the case. This is our 
position, very firm position. I think nobody 
would dispute this position. Madam, I had the 
privilege of participating in the discussion on 
SPG on the floor of this House. Shri Ghulam 
Nabi Azad was representing the Government, 
if mv memory is doing justice to me. At that 
point of time, we raised this issue because the 
discussion was regarding giving protection 
only to the Prime Minister. Many Members in 
this House, including shri P. Upendra who is 
neither on this side nor on that side, raised this 
issue. We asked whether it was correct to 
bring any legislation only for protecting or 
taking care of the security of the Prime 
Minister.    At that  point     of 

time, the Cabinet secretary gave advice on 
the basis of the existing legislation. He said 
that it was the responsibility of the political 
leadership to come forward with an 
amendment, if necessary. Therefore, when 
the bureaucrats arc constrained to work 
within the limitations of the law ot he land, ii 
is absolutely iresponsi-ble on the part of the 
politicians in shift the responsibility on them 
and make them scapegoats. That is what we 
are worried about, lt will send wrong signals. 
There should be a proper balance, so far as 
the responsibility is concerned, between the 
Government run by the politicians and the 
bureaucrats. With this observation I express 
my strong resentmen' over the way in which 
some important bureaucrats after their 
retirement are sought Io be made scapegoats. 
if will send wrong signals. It should be 
prevented. 

THE VICE-CHAIRMAN (SHRIMATI 
KAMLA SINHA): Dr. Baru Kaldate, please 
be brief. 

SHRI TRIL.OKI NATH CHATUR-VEDI 
(Uttar Pradesh): Madam, he is speaking on 
some other issue. 

DR. BAPU KALDATE: I am sorry. I had 
requested for a Special Mesn-tion. 
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You will be the grave-diggers, the diggers 
of whatever remains of democracy in this 
country. Thank you very much,  Madam  
Chairperson. 

SHRIMATI JAYANTHI NATARAJAN 
(Tamil Nadu): Thank you for giving me a 
chance, Madam. There can be no two 
opinions on the fact that the matter raised by 
Mr. Jaipal Reddy is a matter of great 
importance for our polity as a whole—the 
role of officers in the Government and how 
the officers who have retired, should be 
treated with regard to the discharge of their 
official duties when they were in 
Government. 

Madam, I would like to bring another 
aspect before this House and I would like all 
my friends on the other side and on this side 
to... (Interruptions) 

SHRI DIGVIJAY SINGH: Some noises 
about shouting are coming inside.... 
(Interruptions). What is it? 

SHRIMATI JAYANTHI NATARAJAN: 
Yes. While they check it up, 1 would like to 
first raise... 

THE VICE-CHAIRMAN (SHRIMATI 
KAMLA SINHA): You have two minutes' 
time. Kindly be brief. 

SHRIMATI     JAYANTHI     NATARA 
JAN: Yes, Madam, I will be as brief as  the  
others have  been,   (lnterruptions) 

SHRI S. JAIPAL REDDY: But she wants 
a brief for somebody else. 

SHRIMATI JAYANTHI NATARAJAN: 
It's for my party and for my country. 

Madam, the important point that 1 want to 
bring, particularly for     the consideration  of 
my  colleagues who spoke before me, is  this. 
They were talking possibly of an ideal 
situation when we had officers who were per-
fect.  I  say  this, Madam,  objectively, without   
referring   to   any  particular Government  
officer,   without  seeking to cast aspersions 
on anybody,    including those officers who 
have now been chargesheeted. I don't have 
any personal knowledge. I am not casting any 
aspersions on anybody. They were talking 
about an ideal situation when officers  were 
perfect,     when  officers served  the     
Government,  did  their duty without any fear 
or favour and retired. Today, we are in a 
situation when     officers in     high    
authority, officers who serve the Government 
at the top level of bureaucracy, officers who 
serve     at the level of Cabinet Secretary, 
officers who serve at    the level of    
Constitutional    authority, and thereafter, after 
demitting office want to join politics, want to 
join a particular  political     party,  want  to 
conduct Pooja—the same Mr. Vinod Pan de 
conducted Poojas to keep the V.  P. Singh 
Government in power— and as Mr. Digvijay 
Singh has said, the first act of his Government 
was to transfer Mr. . (Interruptions) 



SHRI SOM PAL: Madam, she cannot 
name a person who is not here--
(interruptions) 

SHRIMATI JAYANTHI NATARAJAN: 
They all named him. {Inter-ruptions) They 
all named him. {In-terruptions) 

SHRI SOM PAL: This was applied to me 
in the morning and obnoxiously... 
(Interruptions) 

SHRI H. HANUMANTHAPPA: Your 
leader named him. (Interruptions) 

SHRIMATI JAYANTHI NAIARA-JAN: 
Mr. Jaipal Reddy named him. Interruptions) 
Mr. Jaipal Reddy can name him and I cannot 
name him! 

SHRI      H. HANUMANTHAPPA: 
Madam, it is a charge which is not true. 

SHRI SOM PAL (Uttar Pradesh): Madam, 
it is not fair- -(lnterruptions) ..... 

 
SHRIMATI JAYANTHI NATARAJAN: 

Madam, the officer who has been charge-
sheeted, the officer in whose favour Mr. 
Jaipal Reddy has now raised this matter. . 

DR. BAPU KALDATE: It was not in 
favour of anyhody.-  -(Interruptions) 

SHRI TRILOKI NATH CHATUR-VEDI: 
This is on actions, not on persons, on 
principles.. .(Interrup tions) ..... 

SHRI S. JAIPAL REDDY: Madam, I  did 
not speak only with reference to Mr. Vinod 
Pande, I also spoke with refeience to Mr. M. 
K. Narayanan who was a trusted lieutenant of 
Shri Rajiv Gandhi. I made this point when i 
spoke earlier on the Verma Commission 
Report. I am speaking on princi-plf-s. Now 
that she has made an allegation about Mr. 
Viond Pande, let her go ahead and produce 
the proof 

SHRI SOM PAL: No. We had never been 
personal. Even in the morning. I did not 
make a charge. 1 just mentioned about the 
court verdict wherein some persons had been 
named and which was published in the 
paper. 1 never made a charge. 

 
SHRIMATI JAYANTHI NATARA-J,\N: 

Madam, because of the seriousness of the 
matter for once in my life, I never interrupted 
anybody. I re<luest you, Madam, to kindly 
permit me. How can I speak with all these 
interruptions? 

THE VICE-CHAIRMAN (SHRIMATI 
KAMLA SINHA): You have only two 
minutes' time and you have taken Iialf of 
your  time. 

SHRIMATI JAYANTHI NATARAJAN: 
Madam, it is such an important issue and Mr. 
Som Pal interrupted me unnecessarily. 
Madam, the point I was trying to make is this. 
We are talking about all these arguments, al] 
these concerns that were expressed by Mr. 
Jaipal Reddy and my other colleagues, 
including Mr. Chaturvedi. who spoke just 
before me, it would have been extremely 
valid and all of us would have been bound to 
accept his consideration if we were talking 
about a situation when Government officials 
were    above all     suspicion. 

401 Re.Proceedings [1 JUNE 1995] Advice on Security        402 
against former Cabi- cover to Shri 

net Secretary Rajiv Gandhi 
for wrong 



403 Re.proceedings [1 JUNE 1995] Advice  on Sccuniy        404 
against former Cabi- cover to Shri 

net Secretary Rajiv Gandhi 
for wrong 

Madam, today we are in a situation when tire 
Government officers who serve at the level of 
Cabinet Secretary, openly say that they want 
to be the Prime Minister or presitlent ot the 
land. We talk about a situation when a 
constitutional authority, like the AG, the 
CAG refuses to assist the Committee of 
Parliament which was constituted to go into 
the Bofors deals and give its report about the 
Bofors deals and after demitting office join a 
particular political party.- 

SHRI K. R. MALKANI: He has exercised  
his  'fundamental   right. 

SHRIMATI JAYANTHI NATARAJAN: I 
am not seeking your opinion. It is my opinion 
which I am saying. We are talking about a 
situation... (.lnterruptions). Madam, therefore, 
I am only saying that it is perfectly valid and 
Itgitimate to suspect the grounds and motives 
on which certain officers might have 
exercised their duties. Madam, the charge-
sheet which has been filed agoinst thhese offi-
cers said that they did not discharge their 
duties properly, that in the way they assisted 
the Cabinet which took the decision, the,y did 
not convey the correct information to the 
Cabinet to enable the Cabinet fb take the deci-
sion. While they might have conveyed the 
SPG Act and such things, they did not convey 
the threat perception against Mr. Rajiv 
Gandhi to the Cabinet, in order to enable the 
Cabinet, the then Cabinet, to fully appreciate 
it. Madam, therefore, in submitting a note like 
that possibly the then Cabinet Secretary did 
not convey the correct impression to the 
Government of that time which led to a wrong 
decision being taken with disastrous 
consequences. 

The present Government says that 
there was no threat perception—there 
had not been a threat perception— 
that sofflebod.y else had said that there 
had not been a threat Perception, the 
ATR   said------ 

SHRI       S.    JAIPAL     REDDY:   The 
security   given  was   adequate. 

SHRIMATI JAYANTHI NATARA 
JAN: The security given was adequate, 
I stand corrected. Madam, whatever 
anybody might have said, whatever 
;he Government might have said, what 
ever the present Government said, 
today the fact remains that Rajiv 
Gandhi was assassinated and that 
u.ssessment was wrong and whoever was 
guilty, whether it was somebody in, 
Government, somebody in Government 
then, somebody in Government now, 
whether it is a poilitician then or 
whether it is a Government officer, 
whether it was the Congress people 
against whom the Verma Commissioni 
made observaiiovis, Madam, my demand 
is that action should be taken against 
everybody. The Government 
officers are not a holy cow. 
Madam,     much      has been, 
said by my friends o-n the other side and this 
is where I want to lodge my second protest. 
Madam, day after day, I would not talk of the 
other days, but, today I feel that it is a matter 
of serious cbncern that the Zero Hour will be 
taken up by issues like this. The reason why I 
want to raise is this. Madam, I would say with 
the greatest respect for Shri Jaipalji and to all 
my colleagues that we are not in a position to 
judge the import of the Verma Commission's 
bbservation. We are not ill a position to judge. 
The House is not in possession of the facts. It 
is not a question of capacity. The Government 
is in possession of all the facts. The 
Government is governing. Tha Government is 
responsible for governance. If the Gov-
ernment in its wisdom decides that action 
should be take'n—on the tone hand, Madam. 
We are trying to do which we should not do, 
to usurp the function of .gbvernance of the 
Government and on the otha- hand, my 
colleagues are  trying to convert 
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this House in a court room, l have aeard 
people saying that the charge-sueet has been 
given outside the lime-limit and that the 
charge-sheet can be given in four years- 
Madam, we are not holding a brief over here 
lor anybody saying when charge-sheet should 
be given, when it should not be given. If the 
charge-sheet has been given wrongly, I am 
sure those officers are capable enough to go 
to the court and get it quashed. Madam, as of 
now, the charge-sheet has been framed. Those 
officers want information. They cannot be 
given information until the investigation is 
completed. It is open to them to take legal 
recourse as they are advised to take. The 
judiciary in this country is free and 
independent, lt is not for us to sit over here 
and attribute  any political motives- 

Finally, Madam, I am saying that we should 
not take up these matters during the Zero 
Hour because we lack the facts. We cannot 
get up and say that this has been said at one 
time and somebody else had said this at that 
time, this charge-sheet has been issued one 
year later, etc. We are not in possession of the 
facts. My concern is that anybody who is 
guilty of lapses in the Rajiv Gandhi 
assassination should be punished whether it is 
the Congress people, whether it is the 
politicians. The Government officers are not 
above this. My colleagues on the other side 
are making contradictory submissions. We 
talked about the IPC, which recommended 
action against officers who Rave retired. I say 
that those persons should also be proceeded 
against if they have done something wrong. 
It- does not matter that they have retired. You 
cannot adopt different yardsticks for them and 
different yardsticks for somebody else 
because this happens to be the case of 
assasination of Shri Rajili Gandhi.      The law     
of 

me land should take its own course-ncy   do  
not  face  people  every  live year  as  we  face-       
The Government officers are not above the 
law. They have    to face the law of the land. 
the law should take its own course-Let  us not 
take briefs of those officers in this     House-      
They are capable  of defending    themselves-   
Let the guilty be punished.  Madam,     if 
something wrong has been done   the court 
wiU take care of those officers. Thank you. 
THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL,    PUBLIC 
GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA):     Madam, I  
am  not responding  to  the discus-
sion.(Interruptions)   . .Madam, all I want to 
say is that in the Zero Hour there are six or 
seven mentions and then there will be the 
Special Mentions  which  have     been   
admitted. Madam, we all agreed that the Zero 
Hour would be over by 1.30. I am just 
pleading with the House that we have the 
Kashmir Resolution listed in the 
Supplementary/Business  which  is  being 
issued- We are having other listed legislative 
business also. I would recall, Madam, that    
we have agreed that   before    lunch   time   
we   wiU finish all the other business and take 
up the regular business after lunch-They have 
agreed to sit during lunch time, not to have a 
break, and so, we can finish the regular 
business- I am sorry to say that Government 
legislation     which  is    pending,     for      
which lime has been allotted by the BAC, and 
which has been agreed to ,cannot be totally 
ignored    everyday and in the evening-.. 
(.Interruptions)... 

AN HON. MEMBER: The Chairman has 
given the permission. 

SHRIMATI MARGARET ALVA: The 
Chairman has given permission, I agree. I am 
saying that this has been going on for one 
hour. But, as the hon. Member just said, 
nobody is in a position to give a reply 
immediately to the various points that have 
been 
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raised. I would, therefore, plead thai we go 
on to the' other legislative business. 

SHRI S. JAJPAL REDDV: she is the 
Minister for Personnel. She is in full 
possession. ..{Interruptions),. 

SHRIMATI MARGARET ALVA: Mr. 
Reddy, you are talking every time wi tn 
'wrong in'formation. The entire issu;; is being 
handled by Shri Chidamaua ram  Now, the 
Whole issue has been given to him. Mr. Jaipal 
Reddy, I take seriou's abjection to your 
charging everybody with wrong intentions all 
the time. You are well a ware thai this entire 
isssie is being handed, by Mr Chidambarani 
now. The who ie issue has been .given to him 
including the verma   Commission. 

SHRI S. JAIPAL REDDY: She is the 
Minister for Personnel and she must be in full 
possession of facts. She is only trying to skirt 
.(Interruptions) ... 

Madam, the decision has been taken before 
Mr. Chidambaram took charge. Therefore, 
you had a role to play in this. 

SHRIMATI MARGARET ALVA: I am 
sorry all answers in Parliament will be given 
by Mr. Chidambaram, including the Verma 
Commission, including the Jain Commission, 
the SIT and others which were with the 
Home Minister. I cannot give any assurance 
on his behalf. All I am saying is that 
everybody's views Have been heard on this 
issue. And I am sorry, if this is going to be a 
full-day debate, then we are not going to be 
able to complete any of the listed business for 
the day. In this case a Short Duration 
Discussion could have been thought of. Zero 
Hour cannot be converted into a full debate 
and I would plead at this stage, that you 
please  go  on     to  the  other listed 

 
mentions and the Special Mentions and help 
the Government, {Interrup-tions) 
"Rajiv   Gandhi     should be     provided 

some level of protection." 

Action-Taken    Report    tabled on 23rd 
December 1992 is modified." 
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"Justice Verma noted that the threat to 
Rajiv Gandhi remained undiminished even 
on his ceasing to he  the  Prime Minister." 

SHRI   SOM PAL:  He never said  that it  
should   not  be, he said  that  it is  a  fact. 

SHRI VAYALAR RAVI (Kerala): You fix 
the price for Rajiv Gandhi-Es    75  lakhs.  
You  sit  clown. 

SHRI SOM PAL: Who are you to say. "Sit 
down." You cannot say any-thiiu:  like that 
for his security. 

SHRI     VAYALAR     RAVI:   You   sit 
flown. 

SHRI SOM PAL: First you sit down, You 
cannot interfere. (Interruptions) 

THE VICE-CHAIRMAN (SHRIMATI 
KAMLA SINHA): Please sit down M*r. 
Ravi.   you   also   sit   down.   (Interrup-tions). 

SHRI VAYALAR RAVI:  You fix the 
price? Seven:y-five lakhs? 

(Interruptions 

SHR: SOM "AL: Who are you to say this  
Sit down. 

(Interruptions) 

SHRI SURESH PACHOURI: Have you 
become .Tome his pleader? 

'Interruptions 

SHRI VAYALAR RAVI: You sit down. 

SHRI  SOM   PAL:     You  sit      down. 
(Interruptions) 

SHRI VAYALAR R WI: There is a limit, 
Madam .     (Interruptions) 

THE VICE-CHAIRMAN (SHRIMATI 
KAMLA SINHA): Please sit down Mr. 
Ravi. Mr. som Pal you also please sit   down. 

SHRI SOM  PAL:    He  is    a    senior 
Member. He is saying sit down*. It is not   
expected  of him. 

THE VICE-CHAIRMAN (STTRIMATI 
KAMALA SINHA): Kindly tale your 'eat. 
Mr Som Pal. 

SHRI SOM PAL: I can also speak in the 
same language, (Interruptions) Please  
behave  vourself. 

"On the amount being spent on the 
security of Mr. Rajiv Gandhi, it was 
pointed out that Rs. one crore was being 
spent annually on the   security  of  Rajiv 
Gandhi." 
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"Shri Vinod Pande stated the following: 
(1) the Janata Dal Government would 
arrest Mr. Rajiv Gandhi (2) Adequate 
security will not be provided to Rajiv 
Gandhi." 

"Suitable alternative arrangements ere 
not made and fresh assessment of threat 
was not taken." 
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SHRI MAKHAN LAL FOTEDAR: 
Madam, you have not given any decision on 
the note purported to have been written by 
Mr. JanafShan Poojari, which Mr. Suresh 
Pachouri is authenticating. Can it 'be placed 
on the Table of the House? 

THE   VICE-CHAIRMAN   (SHRIMATI 
KAMLA   SINHA):   No. 

SHRI MAKHAN      LAL     FOTEDAR: 
why  not? 

SHRI MAKHAN LAL FOTEDAR: 
Madam, you have not given any decision on 
the note purported to have been written by 
Mr. Janardhan Poojari. which Mr. Suresh 
Pachouri is authenticating. Can it be placed 
on the Table of the House? 
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THE       VICE-CHAIRMAN       (SHRI-
MATI KAMLA SINHA): No. 

SHRI   MAKHAN   LAL       FOTEDAR: 
Why not? 

SHRI MAKHAN LAL FOTEDAR: If Mr. 
Janardhan Poojafi denies it, let it not be done, 
but, if he jidmits that it was in his hand, I 
think, it should be placed on the Table of the 
House. 

SHRI  MAKHAN     LAL     FOTEDAR: 
This wiU unravel the truth. 



417 Re. proceedings [1 JUNE 1995] Advice on Security        418 
against Former Cabi- cover to Shri 

net Secretary Rajiv Gandhi 
for wrong 

 



419 Re. Proceedings [RAJYA SABHA]       Advice on Security      420 
against Former Cabi- cover to Shri 

net Secretary Rajiv Gandhi 
for wrong 

 



42l Re. Proceedings [ 1 JUNE1995 ] Advice on Security       422 
against former Cabi- cover to Shri 

net Secretary Rajiv Gandhi 
jor wrong 

and if they lead to certain damages, they, have 
to be pulled up. Day in and day out, we discuss 
railway accidents in this House. For omissions 
and commissions of officers we punish them, 
we dismiss them, But what action have you 
taken? We are ques-lioning them for their 
commissions and omissions also. If the same 
thing can be allied elsewhere, why should it 
not be allied here? Why should we object, 
whoever may be the officer? Even Mr. Jaipal 
Reddy read put a portion from the Verma 
Commission's report. The Verma 
Commission-itself says, "When the high threat 
to him (Shri Rajiv Gandhi) was known 
generally to everyone, how can a Cabinet 
Secretary level officer did not know this?". 
When the Verma Commission observes that 
the high threat to Shri Rajiv Gandhi was 
known to everyone, it means the entire public 
of this country, the people of this country, 
knew that there was a threat to Mr. Rajiv 
Gandhi. How could a high officer lose sight of 
that? This is the moot question. I agree with 
Mr. Som Palji that it was not unlaw-ful or 
illegal to mention only that. But you are also 
expected to use your intelligence. When 
everyone knew, that there was a threat to the 
life o'f Shri Rajiv Gandhi, when they were 
withdrawing the SPG cover, at the level of 
Cabinet Secretary, .who had to advise the 
Prime  Minister of this country to run the 
administration of this country, he should have 
thought beyond that. He should not have 
stopped only by saying that the SPG Act did 
not cover the former Prime Minister. Yes, to 
that extent, he was 
right. But when the whole country knew that 
there was a seeurity threat he, must have been 
resoinsible enought to think beyond that. He 
should  have hought  "Yes  I am withdrawing 
this. But what should be there?". If the law 
does not provide for it, you could have said it, 
''Under: 

SHRI H. HANUMANTHAPPA; Mr. , 
Vice-Chairman, Sir, much has been said on 
this issue. But I want to conjSne myself to the 
issue of accountability. We talk of 
accountability in every walk of public life. We 
are accountable to the public. Every five years 
we are put to a test. Rightly or wrongly, article 
311 has given certa'in prbtectioA to the 
officers. But they are also governed by the 
conduct rules. If there are some omissions and 
commissions in their acts 
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the fisting law, there is no provision to 
cohtinute the SPG." But you have made an 
omission. That is your omission. To tiiat 
extent, it is your omission. You had     brought 
it ta     the notice of the Prime Minister of the 
day that that law provided only up to that. Fof 
a former Prime Minister, it did not provide. 
Agreed. But you should have thought    beyond 
that. When you were withdrawing,     you 
should have thought, "What is    the situation? 
Who is Rajiv Gandhi? What will be    the    
consequences?".     The Verma Commission 
itself says that at that time every citizen in this 
country knew that there was a security threat to 
him. Here, the responsibility of the officer 
coticerned comes in, the accountability of the 
offcer concerned comes in. Let us not go     by 
individuals. Much has    been     said about  this 
accountability with reference to what the IPC 
has said    in regard to Bofors, etc. I do not 
want to repeat them. But I appeal to   the 
Hottse. Tile time has come when not only the 
politicians and the political parties are  to be 
made accoxmtable in this country,    but their 
advisers also. The time has come for us  to 
review the protection given to these people. 
Now what happens is, a small man will be 
caught hold of and he wiU be punished. Every 
day, for railway accidents, we demand the 
resignation of Shri JaflEer Sbarief.  That may 
not happen, but certainly,     a guard or a 
pointsman will be dismissed. The men in high 
posts commit mistakes and escape. And 
punishments go to the class IV fellow who 
takes files in and brings them out. This attitude 
has to change. As Mrs. Jayan-thi said rightly, 
officers also should be objective? In their duty, 
whatever Government comes,    independent of 
that. We ourselves have created this situation.     
If     something     is    ordered    today,   
tomorrow,   Som Palji will     stand     up    here    
and   say, "The   Secretary    has    advised,    
but 

the Minister has overruled". We object to that 
also. That means, the responsibility lies more 
with the Secretary. H a politician or a 
Minister overrules the advice of the 
Secretary, and if the Parliament objects to 
it,... {lnterruptions)... Just a minute. I am not 
justifying him. I am only quoting him... 
(Interruptions)... I will remind you, if you 
want. I do not want to go into that matter. It 
is the habit of a politician—it may be Som 
Pal, it may be Hanumanthappa or anybody 
else—when it suits him, he says, when the 
Secretary has given this advice, the Minister, 
for showing a favour or nepotism, he has 
overruled it and passed orders.-. 

SHRI SOM  PAL:  We  are  in      the 
process of learning the order. 

SHRI. H. HANUMANTHAPPA:  Correct. 
When we object to the politician overruling 
the advice of the Secretary, the Secretary, who 
advises him, has more responsibility in doing 
this. This is where I am pertinent. Let us not 
go by who was there, and what was  the  time-
frame.     An  officer can commit something    
and escape after four years! What is happening 
today is almost, all retired officers are getting 
positions elsewhere. They become advisors, 
they become liasion officers elsewhere and 
they use that influence on  the administration.    
They exert influence on the administration and 
their subordinates are still working in those 
offices. Their influence con-timies.  If an 
officer commits   a blunder, he can    escape    
after    four    years, because his juniors  are   
still   work-ingi      there      and      if .   he      
asks those  persons to hush   up   the   files for 
four years,    he    goes scot-free. So,   I appeal 
to the House to  look into these   things,  
and.the  lacunae,   and   the time has come to 
review the whole thing. The  guilty, 
whoeverhe   may  be—whether he  is   a 
politician or he is a bureaucrat or somebody 
else; we are not protecting the politicians—
should be booked. Thank you. 
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THE        VICE-CHAIRMAN       (SHRI 
SURESH PAOIOURI): This matter is over.  
Now I adjourn., (lnterruptions)., 

SHRIMATI JAYANTHI NATARAJAN: 
Sir, what about the statement  of Mr. P. 
Chidambaram) which he was supposed to give 
to the House? Sir, please direct the 
Government to give that state. ment by 
tomorrow.. (Interruptions)... 

 
SHRI S. JAIPAL REDDY: Sir, let there be   

lunch  hour. 

THE VICE-CHAIRMAN (SHRT SURESH 
PACHOURI): I adjourn the House  for lunch 
till  2.40 P.M. 

The House than  adjourned for 
lunch at thirty-niM minutes past 
one  of the clock. 

The House reasscmWed after lunch at 
forty -four minutes past two of the clock, 

The  Vice-Chairman         (Shri Suresh 
Paelioiiri) in the  Chair. 

THE VICE-CHAIRMAN (SHRI SURESH 
PACHOURI): Now we Will continue  with 
the Zero Hour submmions. Shri Janardan 
Yadav. Not present. Shri Sunder Singh  
Bhandarj. 

RE:  HIKE IN PRICES    OF FERTILI-
ZERS 

 


